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CENTRAI ADMINISTRATINVE TRIRUNA
- PRINCTPAL RENCH, NFN DFILHT,

04-28/97
New Delhi this the 11fh day of Febriary, 1997,

Henthle Dr. JJose P, Verghese, Vice ~Chairman(Jl)
Hon'hla Sh, 5.P. Biswas, Member(A)

Shei Krit Raj, _

Eyx . EDDA, . -

Vill.8P. 0. Mukhmel Pur

F.D.50, Delhi-36. ‘ cov.. Applicant

(through Sh, S.K. Gupta, advocate)

VErsus
1. Union of Tndia, through
Secretary,
Deptt. of Posts,
Dak Tar Rhawan,
New DFIRi-1.

2. 8. Supdfe’of Past 0ffices.
Dalhi North Divisiam,
Dalhi~H4.

3. Asstt. Supdt. of Post Offices,
North Delhi, Tst Division,
Ashok Vihar, Delhi-52. ... Respondents

(S5h. R.K. Kalia, dsstt. Supdt.)

ORNDER(ORAL ) .

delivered hy Hon' 019 D, Jdose P Veroghese, V.C.(1)

This  is an 0.A. filed for a Timited purpose

of disposing of the appeal filed by the applicant  on

01.02.1995, The said appeal has nuf hean disposed of by

the respondents ti11 today. tecarding to Sectinn 19 of
N ‘

the Administrative Tribunals Act, 1885, once the 0.4,
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admitted, the panding appeals ahates and a sperific
order in this reoard s necessary hy this Trihunal,

Therefore, we are not inclined to  admit this 0.4,

rather we would Tlike to dispose of the matter with a

‘direction to. the resnondents that the appeal fited hy
applicant after the disciplinary proceedings may he

osed 6f within a period of 2 manthg from the date




We make it claar that in the event the appeal

%é not digposed of. which is é1ready‘he1ated by this
tine, that appral <hg1f he  deemed to have heen A1Towed,
) [

The consequences ahall. follow accarding to Taw. Tf the
regpondents. wighas any var%atiﬁnrfrom Thﬂs order, they -
shall approach Cthis Tribun51<for any madification of
this order: Such application for nodification shall he
accompanied hyv a %epmrt by the competant auﬁhnrity AR
to why the delaw in  disposing of  this appeal  has
occured. Tt i also noticed thét 18 months has éiap:@d
after’filﬁnﬁ the apoaals Normaﬁ]y in the circuﬁsfancea
the 0.A. could have Eeen Consiﬁered as time barved buf‘

on the hasis of an oral submissions made by the Tlearned
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counsel for the applicant, the delay Ting this

.- 0.8, is condonad.

With the ahave obsarvations. the 0.4,  is

disposed of finally. No order ‘as to cosfs.
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(5.P. Rigwas)y =~ - (hr.

Membar (A) - Wica-Chairman(])
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